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I. Appropriation Accounts (1988-
89), Railways, Part I and I1.

1l. Block Accounts Balance Sheets
and Profit and Loss Accounts (1988-89)
of Railways.

I1l. Report fortheyear ended 31st
March, 1989 (No. 10 of 1990) of the
Comptroller and Auditor General of
India.

SHRI JAGDEEP DANKAR : On
behalf of Siiri Anil Shastri, | lay on
the Table, a copy each (in English and
Hindi) of the following papers: -

I. (i) Appropriation Accounts
Railways, for the year 1988-89, Part
I Review. [Placed in Library See no LT
927/90]

(it) Appropriation Accounts,
Railways , for the year 1988-89, Part-
Il Detailed Appropriation Accounts.
[Placed in Library . See No. LT 928

1. Blosk Accounts (including
Capital Statements comprising the
Loan  Accounts), Balance Sheets and
Profit and Loss Accounts of Railways
for the year 1988-89. [Placed in Library
See No. LT 929/90]

Ill.  Report of the Comptroller and

Auditor  Genaral of India for the
year ended 31st March, 1989 [(No. 10
of 1990) -Union Government (Rail-
waysl)], under clause (1) of aricle
151 of the Constitution. [Placed in
Library. See No.LT 926 /90).

MOTION POR ELECTION TO THE
EMPLOYEE'S STATE INSURANCE
CORPORATION

3 Wt (50 T AR e
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SHRI JAGESH DESAI  (Maharash-
tra) : Madam, Meham is an import-
ant issw ~ We have to disciiss that

of a candidate

THE DEPUTY CHAIRMAN
You were not in the House then. |
have taken the sense of the House.
When we are talking about the demo-
cratic process outside, we should not
throw it to the winds inside the
House. We have certain business
We have to do it. (Interruptions).
Lot us not mike an issue of that.
The House agreed. You may not be
a party to it.

SHRI  JAGESH DESAI-  Madam.l
take it wvery seriously. You should
not have made the other comments.

THE DEPUTY CHAIRMAN : You
cannot tell the Chair what comments
it should make and what emmonts
it should not. Please mind your
business.

SHRI JAGESH DESAI : No. No.
| take wvery strong objection to this
remark.

L o Tm freng qradiq wIRAT,
H Feq 1@ FWT g -

‘gAAl Usy FwT afE-
frgn, 1948 (1948 =T §34)
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F ugtdl ¥ Ux 9% Fr FA-
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sraatdy =1

The Question was put and the motion was
adopted

REP TO THE COUNTERMADING OF
BYE-ELECTION IN MEHAM DUE
TO MURDER OF A CANDIDATE - Contd.
THE DEPUTY CHAIRMAN: Mr.

J. P. Mathur.

SHRI SUBRAMANIAN SWAMY:
(Uttar Pradesh) : The BJP does not
know which side to move to.

SHRI JAGDISH PRASAD MATH-
UR (Uttar Pradesh) : At least, |
donotmove towards Swamys. (Interrup-
tions)....
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w3 & T ¥ Ao #1 % T W
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Has BJP come straight from Heaven?"
. Are they incapable of doing anything
wrong? What kind of logic is this?..
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Fid.d. w & wadi Z
Madam, let it go on record. _
SHRI MAKHAN  LAL FOTEDAR:

Dangi is reported to be a dummy cart-
cidate of one of the giants of Janata Dal.
It is a fight between two giants of Janata
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%7 faedlt ag¥ ATC ag ¥, sy
FT3TaT MT TER & oAf  FAA
g St agT

SHRI KRISHAN KUMAR DEE-
PAK: Madam, he is misleading the Houes.

THE DEPUTY CHAIRMAN : Your
name is there. You can lead the House.

it gsim Tag -l
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THE DEPUTY CHAIRMAN: |

have many names in my list.

SHRI S.S. AHLUWALIA : | under-
stand, Madam. |am concluding.
IR w2al F A7, .. (swAw
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g! .
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DR. G. VUAYA MOHAN REDDY
(Andhra Pradesh) : Madam, a very sad
incident has occurred. The killing of a
candidate contesting an election is always
a very sad incident because, India is
not only practising democracy, but it
is also guiding the destinies of various
countries of the world on to the path
of democracy. Further, non-violence has
also been the creed of this country.
That is why such an incident as this—
the murder of an independent candidate
contesting the Meham by election—is
reprehensible and has to be condemned
by all sections of the people, by all
sides of the House.

But Madam, without going into the
case, without proper investigations, no-
body can say who is guilty of this ghastly
crime. Threrfore, | am very very sorry
at the haste with which the Oppositon
is trying to raise the issue. The country
is passing through very critical days,
no doubt. This means, the attack of the
vested interests also is going to be very
wild. This is always to be taken note of.

In this case, the Chief Minister,
Mr.  Chautala, filed his nominations
from ‘wo constituencies because he was
afraid that such incidents may occur and
elections may be countermanded. That
iswhy to be on safe side at the last
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minute, he decided to contest from
Darba Kalan also. He filed his nomi-
nation  from this  constuuency  also
Now, in Meham, an independent can-
didate has been murdered. Do you mean
to say that this will improve his chances
in the other constituency? | do not think.
(Interruptions) Let us be quite cleat.
(Interruptions)

SHRI S. S. AHLUWALIA : Mr.
N.T. Rama Rao contested from two
constituencies and he lost in one cons-
tituency.

DR.G. VIJAYA MOHAN REDDY:
Why do you bring in that here ?
(Interruptions) ~ Yesterday, you obstruc-
ted the proceedings the whole day on a
false news. The issue involved was the
attempt to murder a respectable candi-
date. Investigations are going on. Things
are going against you.  (Interruptions)

It is very unfair. After all, rule of law
and justice should be there. These should
be the canons of democratic functioning.
That is why,. , (Time bellrings) Madam,
we condemn the murder and we want a
thorough investigation to be made into
this. There was a security guard pro-
vided to the dead candidate, but the
security guard himself disappeared.
This is a very grave matter. This should
be gone into thoroughly. What happen-
ed to the security arrangements ? Why
should the guard be missing ? Who
is behind all this ? It is not a simple
mundane issue. There should be a
big hand behind all these incidents.
That is why a thorough enquiry has to
be conducted and we should know facts.
The quilty must be properly punished.
At the same time, | oppose the type of
charges which the Opposition is trying
to lead against Mr. Chautala who, we
know, is popular in Haryana. We had
been to Haryana during the general elec-
tions and | was surprised at the cent per
cent support which the Haryana people
were giving to the Janata Dal....

SEVERAL HON. MEMBERS : Very
good.

DR. G.VIUAYA MOHAN REDDY
These are facts. That is why, Madam,
everybody is interested that guilty should
be punished. Thank you.

THE DEPUTY CHAIRMAN : Shri
Suresh  Kalmadi. | again request the
Members who are bieng called to be a
little brief because | have to accommo-
date everyone.

SHRI SURESH KALMADI: Madam,
what we have witnessed in Haryana
yesterday and in the previous elections
is really going back to barbaric times and
the reign of terror which has been un-
leashed by the ruling party in Haryana
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is indeed shocking and a matter of deep
shame. My friend, Mr. Reddy, said that
the Opposition was in a haste. It is not
that the Opposition is in a haste; it was
the cover-up which was done at Meham
yesterday in a haste and | am really sur-
prised that the ruling paitydidnot want
to suspend the Question Hour along with
their constituents, including the Telugu
Desam, CPI (M) and BJP.

Madam, what we are witnessing in
Haryana today is a gross misuse of the
police and along with the police, creat-
ing a reign of terror on the people. Madam,
you are aware of the gruesome  murder
of one independent candidate yester-
day. There are news reports that the last
person seen talking to him yesterday was
Mr. Abhay Singh, who is the grand-
son of Mr. Devi Lal. He was the last
person who was seen speaking to him.
I am sure in the enquiry which will follow,
Mr. Abhay Singh will be cross-examined.
We are aware of the case that took
place when Mr. Abhay Singh's wife died
and there was a total cover-up and the
family of the victim was tackled.
Similarly, here the deceased's family was
also tackled in a haste and a statement
got out from them too. This also should
be investigated.

Madam, the reign of terror is not res-
tricted to people from the opposition
parties. Even you might have heard
that Swami Agnivesh has been charged
under section 302 three days back for a
previous murder. So against all those
who are anti-Chautala, cases have been
registered, irrespective of the party to
which they belong. Whether it is Mr. P.K.
Chaudhury of the BJP or Swami Agni-
vesh, cases have been registered against
them and an attempt made to muffle all
the people in order to ensure the victory
of Mr. Chautala. Madam, through you,
I would seek protection for Mr. Anand
Singh Dangi also. You are aware of
the police firing outside his house which
has been captured in photographs pub-
lished in various newspapers today. | wo-
uld, through you, request that full protec-
tion should be given to him till such
time as he is elected in free and fair elec-
tion, if at all he is elected.

Madam, | would also like to state
that  yesterday feverish  activity took
place in Delhi and, as is reported in
the press, Mr. Devi Lal went to met
Mr. Ajit Singh and Mr. Sharad Yadav
to cover up the entire case. That is
part of the cover-up. What is most
surprising....

SHRIMATI RENUKA CHOW-
DHURY : How can he make wild
allegations like that ? He is the Deputy

of a candidate

Prime Minister and he goes and meets
two Cabinet Ministes. He did not ask
for your advice or infrom you that he
was going for this. This is casting
aspersions. You can say whatever you
want to. But you cannot accuse. You
are not doing justice then. You are
making an acusation. Then you sub-
stantiate. Let Mr. Kalmadi say how
he knows that Mr. Devi Lal went for
this. (Interrruptions)

SHRI M. M. JACOB : When Mr.
Kalmadi is seaking, you cannot dictate
what he should speak.

SHRI SURESH KALMADI : | agree
with my good friend, Shrimati Renuka,
that he might have gone to discuss about
many other topics with Mr. Ajit Singh

and Mr. Sharad Yadav. But | would
be surprised if, when such a gruesome
murder has taken place in Maham,

Mr. Devi Lal has gone there to discuss
all the other things except Meham.

I am really surprised about it. I am
just feeling whether in the normal cir-
cumstances he would be discussing

anything else except that. Would he
have gone there to cool down Mr. Ajit
Singh and Mr. Sharad Yadav, not to
make any statement today or not to go

to Meham today ? Is it not the case ?
(Interruptions)
Madam, finally, | am very very sur-

prised at the stony silence of the hon.
Prime Minister on this issue. He s
yet to speack about what happened in
Meham last time, at the time of the last
election, and again this time. 1 hope
that when he comes back from his
U.P. trip today, he will go to Meham
tomorrow and make a first -hand study
and accept the demand made by all
sections of the House that this Govern-
ment should be immediately dismissed
so that a free and fair enquiry can be
conducted.

| endorse the view of the previous
speakers who spoke from these Benches
that there should be a parliamentary
delegation to go and make an on-the-spot
study. There should be free and fair
elections. The Assembly elections are
coming. | endorse the point made by
Mr. Fotedar that the Government must
be changed. Madam, we should take
this very seriously. A statement should
be made by the Government today on
what exactly is happening there and
whether they intend to dismiss the
Choutala Government today itself.

SHRI SUBRAMANIAN SWAMY
(UTTAR PRADESH) ; Madam Chair-
man, almost all the speakers agree that
today is a day of shame. Butit is really
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a day of greater shame for the Govern-
ment of the day because it is the job of
the Government to protect the citizens
in all circumstances to the best extent
possible.

It is also a matter of shame for the
Government today. They lost for the
second time a vote in Parliament
The first time they lost it in the other
House, and today they have lost the vote
here. I wonder whether the
Parliamentary ~ Affairs  Minister ~ owes
some explanation on how the National
Front Government is taking Parliament
in such a casual manner when they know
that such an important issue has already
been publicised and that there would be
a furore in the House, but the Members
are not present in sufficient strength.
I am only telling you. This is after all
Parliament. | am not telling you what
you should do with your Parliamentary.
Affarirs Minister. But this is something
you must think about.

Madam  Deputy Chairman, | also
share with some Members that 1 do not
know who is responsible for this murder.
I am not in a position to say whether
it was done by Mr. Chautala or any-
body else.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal) : Not even
you ?

SHRI SUBRAMANIAN SWAMY
I am not sure. | sometimes know what
is happening in Bengal.

But | would say that if a Government
cannot prevent such an incident, that the
body of a candidate in an election is
thrown on the street, riddled with ballets
then, such a Government does not
deserve to exist, and it should be dis-
missed. Even if Mr. Ghoutala is not
responsible for this murder, even if the
Janata Dal is not behind this conspiracy,
even then, | would say that the mere
fact that a candidate in an election has
been found dead in this manner shows
that the Government has ceased to func-
tion and cannot discharge its constitutional
responsibility.  (Interruptions).

SHRIMATI RANUKA CHOW-
DHURY : In Amethi that is what
happened.  (Interruptions).

SHRI SUBRAMANIAN SWAMY
Madam, | hope you will give Shrimati
Renuka also a chance to speak. (Interrup-
tions).

SHRI S. K. T. RAMACHANDRAN
You know what happened to the Telugu
Desam. (Interruptions).
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SHRIMATI RENUKA CHOW-
DHURY : Don't worry about the
Telugu Desam. You worry about your-
self.  (Interruptions).

SHRI S.K.T. RAMACHANDRAN

(Tamil Nadu) : Why are you talking of
Amethi ?  (Interruptions).

SHRIMATI RENUKA CHOW-
DHURY : Mr. Subramanian Swamy is
very correct. A man who cannot protect
candidates will go. That is why they
have been shifted to that side. In Amethi
the same story happened. (Interruptions).

SHRI SUBRAMANIAN SWAMY:
Well many of the Congress (1) people
here are now your leaders. So, you
will have to be very careful.

| also don't agree that any inquiry
should be conducted. What is the use
of an inquiry I The Prime Minister with
ail moral fervour and with occasional
glances at the gallery said that the
India Today cassette is being referred
lor immediate action. This he said last
session. Nothing has happened on it
We heard public statements by leaders
of the Janta Dal that the PAC, Political
Aflairs Committee, or whatever it is,
is going to take action. Nothing has
happened. Mr. Chautala had already
appointed an inquiry on the last Meham
episode. Nothing has happened. So,
what will another inquiry do'! Conse-
quently | do not think it is a question
ot holding an inquiry and finding out
the technical aspects—who did what and
at what time. The issue is that of mur-
der of democracy. That issue affects
not only Mr. Chautala, but the National
Front ~ Government's  credibility itself,
because the National Front Government
has come into existence with a frand
on democracy in the Lok Sabha elections
and the pattern has continued. There-
fore, 1 think, the only way which can
satisfy us as to what really happened
there, is to have a Parliamentary delega-
tion go and visit the place and have a
report placed before Parliament.

SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): 1 really rise
to speak in anguish on this issue. 1 had a
very happy thought that the Government
itself would come out to suppot such a
move that a thorough inquiry through
the Parliamentary machinery should be
made.

| personally feel a time has come when
this  Parliament and, particulalry, this
House must assert itself constitutionally
and according to the Constitution. There
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is a deling—and this feeling was shared
not only by the Opposition, but also by
the parties who are supporting the Go-
vernment—that ~ this ~ Government  can
overlook violence, this Government can
support violence and it becomes lame
duck when violence comes to the surface
The way this Government had dragged its
feet on the issue of Cahutala and violence
in Meham, when the first violence came
to notice, is fresh in the minds of the pao-
ple. Now comes the murder of a campai-
gning candidate. It is irresistible for me to
submit that this Government is not in-
terested in peace, but is carrying on,
what you call, small petty politics in a
State like Haryana. My submission to
this House is that we should invoke
Article 355 of the Constitution. My
submission is that that Article gives
power to the Union. It not only gives
the power, but also speaks of the duty
of the Union. 1 read:

"To ensure that the Government of
every State is carried on in accordance
with the provisions of the Constitu-
tion ..."

This is the time to understand that
affairs of Haryana are not being carried
on in accordance with the provisions of
the Constitution. There has to be a
free and fair election; there has to be
protection; there has to be security of
life to an individual. Here we find
absolutely everything has been under-
mined. What more evidence is necessary
for this Government that a stage has
come when Article 355 should be invok-
ed ? If this Government is dragging its
feet, 1 would merely say that not only
Mr.  Chautala should resign, but the
Government should also come down and
resign itself. It is high time that we speak
openly on this subject.  (Interruptions)

SHRIMAT1 RENUKA CHOWDHU-
RY: If people don't want you to rule,
who is going to rule this country ?

SHRI BHASKAR ANNAJI MASOD-
KAR: This is not a question of people.
This is a question of the Constitution.

SHRI S. S. AHLUWALI1A: She does
not know what is Constitution.

SHR1IMATI RENUKA CHOWDHU-
RY: Facts have not been established.

SHRI S.K.T. RAMACHANDRAN :
First you resign. We will see what will
happen. People will throw you out..
(Interrutions ...)

SHRIMATI RENUKA CHOW-
DHURY : We will come, don't worry.

(Interruptions).. We know what is
happening in Andhra.

of a candidate

SHRI BHASKAR ANNAJI MASOD-
KAR: Madam Deputy Chairman, the
lady Member from the South does not
understand what the Constitution talks.
... (Interrpptions) ....

SHRIMATI RENUKA  CHOWDHU-
RY: 1 am a secular Indian. Now you
say something.

SHRI M.M. JACOB: He is not from
the North. He is from Maharashtra.

SHRI V. NARAYANASAMY: Pon-
dicherry:) Is she giving a running com-
mentary ? The Minister is there to reply.
Ask her to keep quiet.

THE DEPUTY CHAIRMAN: There
is very little time left. So please make
your point and don't discuss about edu-
cational qualifications and schools of
the Members.

SHRI BHASKAR ANNAJI MASOD-
KAR: 1 never discussed. | was referring
to article 355 and my demand along
with what has been said by the Leader
of the opposition is that really a stage
has been reached when a Government
of this type must come down. They
should have voluntarily tendered their
resignation. At least the Home Minister
should have come out with the resigna-
tion at the incident that has occurred
So, Madam, the only point | wanted to
make and add to the submissions which
my learned colleagues have made is that
it is not enough if we demand the resig-
nation of the State Chief Minister but
we must demand the resignation of the
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Home Minister and if necessary of the
entire  Government at the Centre. With
these words, 1 again emphasise that this
is a national shame and we must all share
it with anguish.



fgar w1 @ &, wuH aifem gAr |
ATAT G AEEAT g AT WY mITH
avs ¥ gaadl @1 WS sAE fag
fear war T S A g
IuF fag H S8t 0% 8/ ArewT
AFFAT 22T FeAT QAT FIA JAHAT
g

wEEal, ¥ g3 w3 wigd §
fx a fa® =r= afex w9 § 93«
dt wzq ¥ 4% ¥ Toh ATl
A wE s aww ¥ G meard
Taganl ¥ 9@ H BT ®
w g st safaas wr g w|C
T BT S AW 27 WT 28 FE
1 g%, ¥l fax gwr § 8@
qatfar adf ammat 7 ey rE-
F12 ¥ Us w7 F Tq A8 ¥ fag
wwie faar ST A & fr wRA
TR FU o EH A
Faxl fas faar gz weEEd @Y
¢ W@ W opwEg ol AR
et o B AR F omymE ev
AEH YRt GF ww w W
g9g 3 ... (==gawr)

st WIET AR WAANT : WF T
FeF ¥ FeA

L faw : T
sﬁfaq,zgmg?wqgimm%mﬁ
gt foppe 8, wAvT 62 & Fw ¥
frasr GoEy & TFAT 41, E OF
TR wT A | ARSI AVIET
F F¥ FT FE WA AF u9gw
grar qr1 fem swg SieT wiw
g3 T UF ata a@r g, B owrdr
argrr IAmr wyfesr F@ g,
o %, @A A § 99 Tzaraw
F WG FAGHNT FT TEW  FGY
%Wﬁt@:ﬁﬂ?ggtﬂﬂﬁ
FITET HE | oqT A w9 q
aw g T a'@‘l:?r;ﬂ’i'f*aﬂ@‘
g ol & TRy 2 we wer
fs 99 9% $9 I% 1At A
g ot fx oww & aw 3}

Waww ¥ @g W § A IR
#gr f& ¥er wrem @ga ud faew
® oWl ¥ qer B, Y4 ¥ 99T, AG
Fo Nt FT wRw & fe W @
v w1 wFy §, gefad qR &1 gasl
¥ zoauT wIAT 9T W & O iw
RIT T WAYT AT, 36 FIT FT QG
ar f& ¢ O Fw wAfEw @ T
g e gdfad  AreETN SR
T oWE AT ¥ oEwE FHWA W
31 W fx wg gew wRw wI
W\ e AdRERT &7 REw
¥ agt [ata FEIT AR W A1
T oemiw & 5 R aO® & mew
e S F wa =gt 9 o g

wal 8% 4y a8 447 % Sama
AT "I w1 farkenedt o g
F AR ¥ Tewwa € T may
gram fer 9gf semiug § qdr
g f5 =m i@ & S=t o,
™ oA @1 fesT mm, swowa
1 faar wur smad & AwT fF
ar glertr WEEHE & aw &
ey & w g, ot gfeaw sErew
FY T ¥ AT FT1 qg FEEE
¥® qoe w1 ury B far & ol
& ity are §, W WEEwa &t
FiEr & ar fF g TAIgme g,
T WEAmT At & Sy & ar
#1 FTHIT TAgaT &) wgt aw
Agw ® AT HT Aaw P, Haw
¥ T R fyaa st e €7 AN
sEET wr QE-Uw &€t qre
gt teav war ar s @ aw Ay
Figt TEAralr g wifer fv o=y
Fq AT wE e gHr oaare fug
F, #¥ Tgwr AT gE oo W ow
grg A oFEr fr o€ awm aT
Taw wiggnx W f5y, @ ug o=
T AT F REIIT T AT F,
TRTIT FT a1 FY AET, @AW
¥ o e sl § Ymwr Sw7 omEr
9% JHAT 99T HAT, FIgW H faw
FT AT @ FX quifeq aw A B,
wa oF f5 soer f|EET 7 N
AT, w7 FOF T wmw T four



159  Ref. to countermand-
ing of Bye-election in
[+ gv% g )
w1y, SHEYT @3 A fagr o ad
g T dre BT o, avd &7
9T ag gk Ag & avar B oad
o w315 gVl gsard wr arAe
¥ 9. ... (mamw) A A 0F
g1 T M 5 fge dre  Fo
At 1 galEY STw § =rer fiar
wat 5 Iegiy =Rl grzm T AEw
F W7 gFF wAA §IT L, IIHTaEr
wF ¥ qfam & mta ¥ ww I
arg ager dfaws ¥ osfiT srwraEr
TG & W & o1 ¥e ww Wr
& MY wEa JEAT BEAT FREY
& siigaglt we awr ¥ wa< @g w0
ST wgr € 5 sifs et &Y am
F or gafas Igar qar 1 ag
T welts arg andl &, ox S9N
FEAT B UF et dEw F o
# ff g@ aw & s@ s w5
R Gt 3w =fma agt &)

[RAJYA SABHA]

st gmea wgaEfot :
AT AT o1 q’r‘;g foz ¥ faars
9 Bt wan fog & a9 o ewdiwr
F1 OBEE H W FeNT gEw
qr g fag ¥, waa Ay fw
ealrEr 1, wErgdl fEdAr ¥ 9Ew
fa=rs |

=Y faw : TF AT
3t qﬁ%?ﬁg FT 17 a7 FAAY
st Adar gfweg odt | waE S 2w
arg =t W@ W f& wdar &S
Tt wT £ atg A B HART WANR
fag =T &t W= g1 n@e fay v
afg & 4@ § afss wdar @iz v
gWR g g st wiE & ug
oWt @ fga¥ eift % wmi =y
TR &1 3Z SAFT QG AEST oAF
STt gradt oA SAwr  ariwfEee
g o WT T AT . (wmEeA)

st gimmig fag  mgemiferat
SqT Wi dersr 1T ong & v
Far g1 wig g7 (ewaww)

=t goo FRIT faw ¢ BT GEY
grRrT Feal g1 WE & 1§ T
T W HFAT! (saum)

|

Meham due to murder 160
of a candidate
st grmeita  Yag  sgaafaar ¢
vdl wrE ¥ Fedier fear g ey
F armdl 9 ... (w=uT)

st ge® FRIT Auw : UFAG
i wif § ®F g a%ar &1 vedfy
# ¥ 7o N wg waar ¥ owd
1 [IEFqMY 5 FI g1 BT
qEAT G W9 FER gl HET §
A TaT ST gEy E A g9l |
g &1 (smamew) @&t 97 St B
gt & B T 1@ &1 warg I H
Filgw FT @Wr 91 I 4§
g wgr t5 w1 a@ ey
faar wa 5 37 wafor @5z 901
T o @Tat eF &7 O qRIAT
ART AT\ FATIT GUAT HTe 4T
gz wifEfeT aAE ®T Jgwmw QW
g @z angfan §1E a1 drag
@ s 9EY aw faagr ad fgar
zafed «f fwar f& sz =iy 1
7g aqraT =rgar o7 f& SRT osAw
nig & HIT anr g Sasr aw ¥
qrags Fr g1 ag s9y far 9w
it W@ art (wRw ¥ HN)
w@Ear wg Y agEl wWm €W
dran s .

ITewfd : ST gaR WraT W
g arew ¥ famy

it dider anf ¢ (S WAW) @
g & @ w1 B e sy
deq ot &1 (Feaw)

it farafea ovdy faa fag + (F3T-
Tsg) 1 Ft HIG G g7 A
A% TATT A § wRE ¢ (weem)

st i awt @ SR WOT wry
gy sws #r www foar s
(swatrer)
SHRI
(West

GURUDAS DAS GUPTA
Bengal): Madam, there is not
much time. Everybody should talk
on this. There is no question of who
comes from which part.
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SHRI M. M. JACOB : Is the Chief
Minister planning something for Darba
Kalan ?
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SHRI  VISHVIIT P. SINGH : Ma-
dam Deputy Chairman, | dohn't even
wish to reply to anything that Mr.
Deepak has said. Mr. Deepak has tried
to justify the actions of the Chief Minis-
ter of Haryana, of the Home Minister
of Haryana, of the Government of
Haryana, of the Janata Dal in Haryana
and of the Central Government and
his words speak for themselves. We
have with our own eyes seen video-tapes
of what has happened last time. We
have with our own eyes seen what has
happened in the films which have been
taken by the newsmen. We have with
our own ears heard eye-witness accounts,
read in the newspapers, eye-witness ac-
counts of what had happened in the
past. Therefore, there is no point in
what Mr. Deepak has said. We know
that one 01 the magazines in the country
had gone even to the extent of saying
that Mr. Ctvutala has no way out.
He is going to lose Meham and the
only way out for him is if some inde-
pendent candidate dies and that has
happened. Madam, my point is slightly
different from what everybody else
has been saying in this House. Yester-
day it was not just Mr. Amir Singh
of Madina village who died, but there
were two other individuals from the
same village who also died yesterday
evening. One was Mrs. Yashwanti, a
16-year-old married girl who had not
even enjoyed one night of conjugal
bliss. She had yet to be taken to her bridal
horn?  (Interruptions) . What is there to
taught at ? Is it anything
to be laughed at ? .. .(Interruptions)..
She had yet to bo taken to her bridal
home, but she was killed in police-
firing. Kishan  Singh, a  45-year-old
man was also killed in police-firing. A
shameful,  reprehensible incident  took
place yesterday when a large party
of the Haryana police led by two S.Ps.
having a large numter of gins and
high-powered  weapons surrounded Ma-
dina village at 6-20 P.M. vyesterday.
Over one thousand rounds were fired
in the environs of the house of Shri
Anand  Singh  Dangl. Three  persons
died yesterday in Madina village and
six more are lying in the hospital. They
are on the death-bed and they are going

to die............ (Interruptions).... 1 am
sorry, they are in a critical condition ;

that's why | have said so.
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SHRI V. NARAYANASAMY :
Don't laught................. {Interruptions)....
Why are you laughing ? Are you not
ashamed of it ? You are laughing at it ?
... {Interruptions)....

SHRI VISHVIJIT P. SINGH : Never
in . the annals of independent India
has a complete village been surrounded
by a pohce-party and fired upon; Madina
village was surrounded  yesterday by
the Haryana police led by two senior
officers. Firing was done. A  number
of people were injured. This is an incident
which is unparalleled and this is an
incident  which  has shown that the
Government has completely broken down,
Not only the Government has com-
pletely  broken down, but the anti-
social elements have become the police
themselves. ~ When  the  police  them-
selves, when the  Government itself,
wage war upon their own people- 1
charge the Haryana Government with
having done this yesterday, at 6-20
P.M., an incident which, according to
me, is unrivalled— it is the most repre-
hensible ~ and  horrible  incident  which
needs condemnation by this entire House
and it is because of that, | say that we
must demand the dismissal of the Har-
yana Government. We must demand a
parliamentary probe of all parties, and

I am sure when | say “all parlies”,
no matter what you say here, when
you go to Madina village, | will assure

you that your heads will hang down
in shame and your heads will not be able
to lift themselves. You will yourself
condemn what has happened there.

1.00 P.Mm.

Madam, | demand furthermore that
this Government must immediately take
action. The Central Government must
make its intentions quite clear im-
mediately and today, just now, should
dismiss the State Government. Thank
you, Madam.

THE DEPUTY CHAIRMAN: Today,
let us adjourn for lunch at 1 o'clock.

The House stands adjourned till 2-30
P.M. today.

The House then adjourned for
lunch at one minute past one of
the clock.

The house reassembled after lunch at
thirtyone minute past two of the clock,
The Deputy Chairman in the Chair.

REFERENCE TO THE COUNTER-

MENDING OF BYE-ELECTION IN

MEHAM DUE TO MURDER OF A
CANDIDATE- contd,

of a candidate

SHRI M.M. JACOB: Madam, | have
a submission to make. This is Private
Members' time and | am fully aware of
it. But in Meham an alrocious murder
took place. In fact, in. Meham the
murder took place of a candidate who
stood for election. It is that which
makes the issue more serious. We are
all concerned not only about one candi-
date was murdered but about the very
survival of democracy in this country.
The very survival of democracy in this
country is the basic factor. Actually the
murder which took place was not of a can-
didate but of democracy. Therefore, we
want to continue the same discussion,
the same discussion, the same important
discussion, today  suspending Private
Members' business.

SHRI  MADAN BHATIA (Nomina-
ted): This is not merely a murder of a
candidate. Il is the murder of a .candi-
date to murder democracy in India. This
is such a serious matter that if cannot
be ignored by the highest forum of demo-
cracy in this country. It is a challenge
to all the democratic norms and the
entire socalled value-based polities of this
party stands exposed before the country-
men. Itis very importan and....

SHRI GURUDAS DAS GUPTA:
Madam Deputy Chairman,....

THE DEPUTY CHAIRMAN: | have
heard it; there is no need to make an-
other speech. | have heard him. ...

SHRI GURUDAS DAS GUPTA: Let

us concede the Opposition's demand
and let us have a discussion. | request
the Government to concede it. Since
in the morning there, was a discussion
on it, there was voting on it, on this
issue let us not divide ourselves. Let
us agree to continue the discussion.

SHRI P. SHIV SHANKER: 1 wish
you had said this in the morning.

SHRI KAMAL MORARKA : The
atrocity of Meham is not lost on any-
body. Mr. Madan Bhatia has made a
very theatrical presentation about murder
of democracy.. .. {Interruptions).

THE DEPUTY CHAIRMAN: It is not
in my hands to suspend any business.
If the Members so desire, | have no
objection. But | would request Mem-
bers, it is Private Members' business
which we are suspending. You are a
private  Member. He is also a Private
Member. Let him also have his word.
Then we may start the discussion. Let
us not get into arguments on this.

SHRI KAMAL MORARKA: At least
don't murder democracy here in the
House. | wish to appeal to the Opposi-
tion, if Meham should be taken up, |



